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CENTRAL ADMINISTRATIVE TRIZUNAL
Principal Bench

C.A, No, 2093 gf 1994
fe

Neu Delhi, dated the 29 November, 1995

HONTBLE MR, S.R, ADIGE, MIM3ER (A I
HON'BLE DR. A, VEDAUALLI, MZ3gR (3)

Shl‘i Snco Lali . ;

s /o shri ®m chander Lal srivstz 8,

Rfo A=3, Riludy Health Unit Tmpl ex,

Anand yihar,

Delhi=-110092, . vesessacees APPLICANT
By Advocate Shri J.K.Byli ,

VERSU 3

tnion of India through
the Reneral Managgr,
832rod2 Housae,

N%U DElhio

Divisional mailuay Menager,
Delhi Division, -

Northem miluay,

S t2te ity moad,

Nau D'ﬂ‘lhi.

Shri nBulat mem, \
0 Shri Kewal Singh (3g),

Sre Electricdl Chargeman,

DRM Office,

Northern Reiluway, :

Mew mlhi, seceveas oo AESPONDENTS

By Shyam Moorjani for of&e}al respondents and

Shri M.L.Sharma for the/respondent
JUDGMENT

Y HONTBLE MR, 5.3, ADIZE, MEM3ER (A)

The @pplicant Shri S.C, L21, HectricieneBts
grievArice is with Tespact W impugnad ordeé
d%ted 12,10.94 (Anexure A=1) directing that his
sénidrity be 8ssigned in the Tragtor Sistl;ibutien
Cadre of F\llahabad Division on his due plage wi th

811 conseguential Benefits,

2. Shortly stited, it appears that therg apg

four Separate g1 ectricdl Wings/senio rity groups
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main tdinegd di visionwise on No rthem Reiluay
vz. (1) Generdl Services (ii) lling station
(iii) TAD ang (v) 2MUs. The 4pplicent aftey
being selected 2 Apprentice Asstt, Elec,
Cheargeman was allg tted o TRD Group and given
two ygars training in TRD after which he

W8S posted in TRD wing of Allahabgj,;;;ge
orders d3ted 9,8.95 (Annaxurg R=1)+ Thersafter
by order datad 1, 11,85 (Annexur e A=2) he wag
posted in thg onstruetion Drgan‘isaticn in zjeihi, §
becduse @ccording to the pplicdnt there was no
available post in the Allzhabad bivision

dgdinst Uhi’ch he could be poétad on theg basis of
the orders dated 9,5.85, The 8pplicant has

wo rk ed ontinuously in the onstruction

Ubghe . o5 in pelhi sin ce then, al though ini tiglly
he had requested for rep2tridtion o the
Allahabad Division where the 3pplicdnt himsal f
dnits he holds his lien (vide his represen tation

4t mnexure A-3),

3 It @ppe@rgs that the case of the
@pplicant for trénsfer of lien to Gen eral
service/Delhi pivision Wds considered 2nd by
letter dated 23.11,92 (Mnexure A=6) he was
crdeded to be posted to 15 8ranch in elhi
Division on Adninistrative ground, but 18tep
it %ppedrs that thisg matter wd s raised in the

PN Meeting where it was urged that the appliecans

/F
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should ?Sa 8ssigned. Seniority in nReneral
services ca8dre in Delhi pivision an b ttom
seniority basis or he should he con tinued in
TRD cddre of Allahabaq pi vision whare he haids
his 1lien, ﬁ&cmrdmgly the respondants by
impugned orders dated 12,10, 94 have decided
that thg applicant shoul 4 be 2ssigned to TRD
Cedre of Mlaﬁabad Division on his due plécs

Wwith 2ll consequential benefits.

4, Lien 45 a right to hold a post on 2
substan ti ve basisg, The 3pplicant has adnittad
in his representation (Annexure A-3) that he holds
his lien in TRD cadre in Allahabad npivision,

No document h@s been shown to us Spproving bls
chamge of lien to 'Generdl Services: 3rénch!
in Delhi nDivision,’ Becluge 8t 2 particular
point of time therg uas no 8ydilable post in

Rllahabad piv, the 8pplicant was brought dn 2

purely temporarpy basié to Construction Orgn,

in ®lhi pivision. That does notmedn that the
dpplic@ntl!s lien hag bean trénsferred and the ’
@ntents of letter dated 23.11,92 @lso do not state
that the ap Plicdntls lien hads been tran sf‘erred; k
Under the circumstances the conten te of para 311
IREM b1, J‘I and the ruling in AIR 1963 SC 1503

d not h‘elp the 8pplicant, The Responden ts ha ve
mrrectly dssigned the 2pplicant to the TRp c2dre
of Allahabad Diwg whers he was m:.t;.ally 3ppo in ted

and where he holds his lien, with a1} consequen tial

/h
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benefits @8nd the 2@pplicdnt c@n h3ve no

legitimate griswvnce.

5. In the result this matter w8rrénts no
interference. The 0.,A, fails andk is disni ssad.

No osts,

M‘d\a"u\/\f W | % /::1/; ‘,

(DR. A, VEDAVALLI) (5.7, ADIZE)
Menber (3J) Member (A
/ GK/





